AT - T

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (La
Regulations, 2016)

quidation Process)

FOR THE ATTENTION OF THE STAHEHDLDIT'?RS
OF DENOVO ENTERPRISES PRIVATE LIMITED

PARTICLILARS DETAILS

Denove Eatcrprises Private Limited
(18/02/2005

Legistrar of Companics. Mumbhai
under Companies Act, 19056
1155 100MH2005D)C 151128
ceistered Othice

1 Floor, Unit No 21,
Navyug Industrial Tistatc, MIDC
ross Road, J. B. NAGAR,
ANDHERT (EAST)
MUMBAI 4000359

St fune, 2027

U Tune. 2022 (Order was received
by e l'_,,iquidator on 20" June. 2022)

Name of Corporate dd}t-:ir
Nalc of nco oratian of Corporate debtor
Authority under which Corporate deblon s

earporaied/resistercd -
(o mm‘re ldenuly No. of f”fifpt?l‘ﬂte UEI’-‘“]" . o

Address of the registered office ot ( nrpc}n.t# Ikhlm

Date of closure of hn(:lvenw l{esululmn Process
Ligquidation commencement dare of Corporate Debtor

Mahesh Kumar Gupta

Name and registration numbcr of the Insolvency Professional
IBBI/IPA-001/TP-POOLTR/2Z0H 7-

acling as hqudator |
acling a5 i 2018/10866
Addiess and e-mail of the hiquidator, as repistered with the thce wt 207, New | lear;j Panna
Board ndustinal Lstate, Near Virwani
Industrial Listate, Guoregaon (1.Ast).
fumbat 400063
Email - camkegS%nemail.com
Address and e-mail 1 be used for conespondence with the JMfice at 202, Ncew Heera Panna
liquidator ndustral Fstate, Near Virwani

Industnal state, Goregaon (asi),
umbai — 400003

andil - g denovoiwemal.com,
amkeS9@pmail.com

Last date tor subnussion of claims

Notice 15 hereby given that the Natiohal Company Law Tribunal, Mumbal Bench bas ordered the
commencement of liquidation of the Denovo Enterpriscs Private Limited on 6™ tune, 2022 (Order
was received by the Liquidator on 20° June, 2022).



The stakeholders of Denove Enterprises Private [.imited are hercby called upon to submit thew
claims with proof on or before 20" July, 2022, 1o the liquidator at the address mentioned agatnst Hem
N0,

The financial creditors shall submut (heir claims with proof by electrome means only. All other
creditors may submit the claims with the proof n person, by post of by elcetrome means.

S ohmicsion of false or misleading proof of clanms shall attract penalties.

M

Date: 21 Jupe, 2022 Mahesh Kumar Gupta

IMace: Mumben Liguidator

Denovo Enterprises Private Limited

(In Liguidation)
IRBI/LEA-001/1P-100478/2017-2018/10860




